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o THE JHARKHAND IHOME GUARDS ACT, 2005
[HHIARKHAND ACT, 03, 2000]

Whereas it is expedient to provide a volunteer orpanization (o serve as an aw: «iliary to the police and
assist in maintaining internal security, assist (he comumunity in any kind of emergency-an air raid, a fire, a
flood, an epidemic and so on, organise functional unit to provide essential services such as motor ranspord,
proneerand enpineer groups, fire brigades, nursing and fist aid, operation of water and power supply in
instailatiion ete, promote conmumunal harmony and give assistance (o the administration in protecting weaker
seehions of the society, pariicipale insocio-ceononiic and welfare activities such as adult education, healdh

and hygiene, developmental schemes and such other tasks as are deemed useful. For the constitution of

the Jharkhand State Home Guards for aforesaid purposes is the requirement of this Act.
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BE IT ENACTED BY THE LEGISLATURE QF THE STATE OF JIIARKHAND IN
THEFIFTY SIXTH YEAR OF THE REPUBLIC OT INDIA AS FOLLOWS-

. Shorttitle; extent and commencement- _

(1Y ThisAct may be called the Jharkliand Home Guards Act, 2005.

{2} ltextends to the whole of the State of Jharl 2and.

(3)  The State Government may, fiom time to tiny e, by notification direct that any of the provisions
of this Act shall come into force in any local area on such datc as may be specified in the
notification and may likewise cancel or midify such notifications.

2. Definitions--In this Act, unless there is anything rzpugnant in the subject or context,-
(@) "Home Guard" means a person who is enrotled as such under this Act.
(b} "prescribed” means prescribed by rufes framed under this Act.

3. Constitution of Home Guards-

{1)  The State Government shall conditute in svch manner as may be prescribed for cach of the
arcas specified in a notification under sub-section(3) of section 1, Home Guards who shall discharge such
functions in relation to the protectjloin of persons the scewity of property of public safety in any area within
the State of Jharkhand as may be assigned to (hem in acordance witl the provisions of this Act and the
reles made there under. - -

(2)  The Home Guards in the State of Jharkhand shall, for the purposes of this Act, be deemed to
be a single force and the members thereof shall be formally enrolled and such force shall consist of such
number pf officers and imen, and their qualifications and conditions of trainng and service shall be such as
prescribed. ' ' o

(3) A Home Guard shalt on enrolment, make a declaration in the form specified in the Iirst
Schedule and receive a certificate of enrolment in the fc rm specified in the Second Schedule, under the
scal and signature of prescribed authority by vittue of which the person holding such certificaie shall be
vested with the powers and privileges of a Home Guard

4. Calliug out Honie Guards--The Deputy Commissioner having jurisdiction over any area in which
this Actis in force may, by an order made in such imarne - as may be prescribed, call out any Home Guard
for the discharge of any duty ass gned to the Home (Guard in accordance with the provisions of this Act
and the rules made thereunder, o

. Control by efficers of Police Force-A Home Guard when called out under section-4 inauxifiary
lo the police force, shall beunder the controland'superinicndence of the officers of the police force insuch
-manner and {o such extent as may be prescribed.

0. Tower and protectioin of Home Guards- :

(1)  Subject to the provisions of this Act and the rules made there under, a llome Guard when
called out under section-4 in auxiliary to the police force shalll have the same powers, privileges and
prolection as an oflicer of police appointed under any er actment for the time being in forec.

{2)  No prosecution shall be institwied agains: a Home Guard in respect of anything don'c or
purporting to be done by him n the discharge of his d'uy as a Fome Gund, cacept withthe previous
sanction of the Deputy Commissioner/District Magistr: te having jurisdictiion aver the area in which the
Honve Guard has been raiied. ' :

7. Confrol over Home Guards—-Thie peneral supe rintendence, direction and control of the Home
Guads constituted for any area, shall be exercised by he Deputy Commissioner/District Mapistroale

L

G
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assisted by (he District Commandant Homeguards having jurisdictioin over the area in which th Ijl_or‘nc :
Guards have been raised. The District Commandant Home Guards will execute above rCS])(')l?Slblll‘tICS
under the supervision of prescribed authority for specific purpose under the general supervision ol the
Conumandant General, Home guards of the State. ‘ ‘

8.  Period of service and discharge-- ‘ : .

(1)  Subject to any rules made in this behalf,.a Home Guard shall be required xg serve the Stale
Government fora period of four years (including the period spent in lraining) and sliall be liable to be called
out for duty at any tine but not beyond the age of 54 (fifty four) years.

{2)  Every Home Guard shall be extitled to'receive his discharge from the Home Guards on the
expiration of the period specified in sub-section (1); but any such person may before he becomes 50
entitied be discharged by such authority and subject to such conditions as may be preseribed.

(3) A Home Guard shall, within ten days of his discharge under sub-section (2), surrender Qw
certificate of enrolment granted to him under sub-section (3) of sectiion-3 to the office of the Distniet
Commandant of Home Guards.- ' '

9.  TPenalties— -
(1) HHaHome Guard- " : :
© (a) fails to report himself when called cut for duty vnder section-4, or -
(b)  without sulficient excuse neplects or refuses 1o obey any lawful crder or direction given
1o him for the performance of his duties or fails to discharge s functiions as a membey
_ of the Home Guards while on duty, or. -t
(c) deserts his duty, or

{d) s guilty of cowardice or oflersany unwarrantable personal violence (o any petson in his
. custody. L : '

(e) fails within ten days to surrender his certificate of enrolment granied under sub-secion(3)
of section-3, he shall on conviction be punsihable with imprisonment fora teym which

may cxiend to three months or with {ine which may extend (o five hunbdred rupees or
with both -

(Z2) - Anoffence punishable under sub-section(1) shall be cognizable.
10.  Uniforms—A Home Guard shall wear such uniform as may be prescribed.

11. l'l(]_l.ll(.‘ Guard (o hea pub‘lic servant--A Home Guard acting in the discharge of his functioins

under this Acts shall be decmed to'be a public servant within the meaning of sectioin-21 of the Indian Penal
Code (XLV of 1860). |

12.  Power to make rules-- :
(1)  The State Government may, subject to the condition ol previous publication, make rules {or
carrying out the purposes of this Act. S

(2)  Inparticular and without prejudice to the generality of the foregoing powers, such rules may

provide for or regulate alll or any of the following matiers namely:— '

(2)  all miatters which are required by this Act to be prescribed,

(b)  the organization, appointment quali (ications, condition: of service, functions, disciphie,
ans accoutremients, clatting ard unifonn of the Home Guards and the manner inwiich
they may be called out for service or required to undergo fraining, and

(¢)  the exercise by a Home Guard of any of the powers exercisable under senbon-o.

13, Standing orders--The Commandant Giencral of the Home Guards may, howewver, issue standimy,
orders, an subjects poverning day to day administration of the Home Guards force.
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{d. Savings--
Any action taken in exercise of the powers conferred by or under the "Bihar Home Guards Act.
1947" in the light of section 84 of the Bihar Reorganisation Act, 2000, sha] be decmed, as if this Act were
inforce on the date on which such thing was done or action taken. !
""""""" k
WHELS T % ARy Q)
T fsann o,
Hfea-wg-faliy gamed,
fafe (fram) favm, smavs, 0
THE FIRST SCEHDULL
(See Section(3 Clausc 3)

. I ................. a-a---..-.--.';...I.--a-hf-.-.--i'q..-uc.-i.-icsU"ai.-;i ----- .gn ....... a..-.--.....---"u..", .................. hiesmreinerenas
resident of.. b O T O do hereby solemnly
declare and affirm that I will _tfulx-‘s_crvc*as amember.cf the Home Guards for a period of twelve months
from fhe date of errolment including the period spentdver training (which period may be extended at (he
discretion of the State Government),and that ! furthar undertake (o serve as a member of the Home
Guards at any time or at any place during a further period ofthree years if 1 am called out for duty during
such period. I will do (o the best of my skill and know!edge and discharge the duties of a member of the
Home guards, :

b e )
Signature. b
Address...o
THE "SEC,QN‘D;;ESC_E@ ULE
. {SeeSection 33, .
Form of certificat; of curolment

Name..o.coooiiooe e sortof, : b e
resident Of..ooo.oovooroo . e, SO e has been enrolled :

amernber of Home Guards uner section 3(3) of th.e Jharkhand Home Guards Act, 2005. When luwfully

anduty, he shall have the same powers, privileges and prolection as an ofTicer of police appointed under
any enaclment for the time being inforce, |

Date ofappointment......................_

Stgnatiie and seul of the preseribed author(y
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